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Government of Uttar Pradesh and the
Ministry of Railways would be set up
to run the line and the cost of cons-
truction and running the broad gauge
line would be shared equa by the
Central Government and State
Government. The Government of
Urtar Pradesh have so for eontributed
Rs. 2.1§ crores towards the cost of
construction of the line. They have,
however, cxpressed their inability tc
co)ntribute more funds for the this pro-
ject. It may be recalled that in the
case of Howrah-Amta, Howrah-Shea-
khala and Jakhapura-Banspani lines,
which were also taken up on the basis
that s0% of their c>st of construction
would be contributed by the respective
State Governments, a revised financial
arrangement has already been agreed
to under which the State Governments
will only provide land for these pro-
jects, On the same basis, Government
have decided that the Ministry of Rail-
ways will bear the c¢st of the project,
and the am »unt of Rs, 2.15 crores already
¢ ntributed by the State Government
will be appropriated towards the cost
of land and wHoden Sleepers f"". t_hc
project. Thc idea of forming a jeint
Corpo-ation for running the Railway
line his also been dropped and the linc,
wh:n c>mpleted, will be opcrated as
part of the N rthern Railway system.
I am taking this opportunity to inferm
the Huse of the change in the arrange-
ment.

14.12 hrs.
MATTERS UNDER RULE 377

¢i) Meerzng op  Abpvisory COUNCIL
ASSOCIATED WITH THE ADMINISTRATOR
OF LAKSHADWEEP

SHRI P. M. SAYEED (Laksha-
dweep) : Sir, I would like to draw the
attention of the House to a  serious
matter of urgent public importance
taking place in my coenstituency, the
unin territory of Lakshadweep. Laksha-
dweep is one of the union terrtorics
where no dembdcratic instituticn is
functioning. There are two advisory
bodies nominated by the President f
India, one associated with the Adminis-
trator of the unicn territcry and the
other associated with the Union Home
Minister. I have been privileged to
represent Lakshadweep in this august
H>use since 1967.

Now, the Advisory Councl is sche-
duled to meet today at Karvati, the
headguarters of Lakshadweep. In
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this connection, I would like to draw
your kind attention and, through you,
Sir, of the House to the convention
whx_d.: has been followed by your dis~
tinguished predecessor on & _similer
occasion. It was Shri C. M. Stephen,
my esteemed colieague, who raised the
question of such meetings being called
outside Delhi in which the Members
of this House and the other Hcuse are
their members while the Parlit ment
Session was going on, Your distin-
guished predecessor followed the
procedure that any such mecting in
which the Members of this Heuse and
the other House are its members which
is to take place outside Delhi shculd
not be held while the Lok Sabha sessien
is going on,

I have received a_ wire in_this con-
nection regarding the meeting of the
Advisory Ccuncil scheduled to be held
today at Karvati on 26th which inti-
mates me to proceed to Cochin on 27th
itself and from there, by ship, to Karvati,

he moment I received the telegrem,
I met the hon. Hceme Minister,  Shri
Charan Singh, and infcrmed him abcug
this matter. He has assured me that
the matter will be lccked into on that
day, that is on the 26th evening. ) {
received a call frcm the Home Ministry
stating that the meeting is likely to be
postpcned. Ncw, I sm informed
that the meeting is scheduled to be
held as per the cld prcgremme. thet is
today itself.  Therefere, Mr. Deputy-
Speaker, I secek ycur indulgence and
through you request the Home Minister
to make a Statement on this issue in-
forming the real positicn and alse to
reaffirm to this Hcuse the ccnventicn
already laid down by your distinguished
predecesscr. Therefecre, I request
the Home Minister through yeu tc make
a Statement in this regard.

SHRI VAYALAR RAVI (Chira-
yinkil): On a point of order. This is
a matter abcut which every Memberis
concerned.

MR. DEPUTY-SPEAKER: We are
not having a discussion,

SHRI VAYALAR RAVI: We are
members of different boards. This is
a point on which ycu have to......

MR. DEPUTY-SPEAKER: I allowed
it to be raised under 377 and ncw he
has raised it.



